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BEFORE THE HON'’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH, BHOPAL (MP)

IN THE MATTER OF
ORIGINAL APPLICATION NO. 212/2024

RAJENDRA TIWARI ..PETITIONER

//VERSUS//

UNION OF INDIA & ORS ..RESPONDENTS

REPLY TO THE ORIGINAL APPLICATION ON BEHALF

ANSWERINGRESPONDENT No. 11 -RAJASTHAN STATE POLLUTION

CONTROL BOARD

It is most humbly submitted by the answering Respondent
No. 11 - Rajasthan State Pollution Control Board as

under:

PARAWISE REPLY TO THE ORIGINAL APPLICATION:

1. That the contents of Para 1 of the Original
Application need no Reply.

2. That the contents of Para 2 of the Original
Application need no Reply.

3. That the contents made by the Petitioner in Para 3
of the Original Application is denied by the
answering Respondent. It 1is submitted in this
regard that the unit, M/s Lohagarh Resort (P) Ltd.,
on 19.08.2014, obtained a one-time acknowledgment,
which is treated as a Consent to Operate from RSPCB
under the provisions of the Water (Prevention and
Control of Pollution) Act, 1974, and the Air
(Prevention and Control of Pollution) Act, 1981,
for operating a hotel with 20 rooms. The unit

submitted an application for Consent to Establish
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(CTE) on 28.01.2024, which was subsequently refused
by RSPCB

vide its letter dated 08.01.2025. Furthermore, the
unit applied for Consent to Operate (CTO) on
24.12.2023, which was refused by RSPCB vide its
letter dated 28.05.2024. Copy of CTO dated
19.08.2014 is marked and annexed herewith as

Annexure R/1. Copy of the letter towards refusal of

CTE dated 08.01.2025 is marked and annexed herewith
as Annexure R/2. Copy of letter dated 28.05.2024

refusing to grant CTO is marked and annexed

herewith as BAnnexure R/3. However, the unit has

initiated fresh applications for Consent to
Establish (Expansion) and Consent to Operate, which
shall be considered and decided on their respective

merits.

PARAWISE REPLY TO THE BRIEF FACTS:

That, the averments made by the Petitioner in Para
1 of the Brief Facts in the Original Application
are related to the Forest Department and therefore
need no reply from the answering Respondent -
Rajasthan State Pollution Control Board.

That, the averments made by the Petitioner in Para
2 of the Brief Facts in the Original Application
are related to the Forest Department and therefore,
need no reply from the answering Respondent -
Rajasthan State Pollution Control Board.

That, the averments made by the Petitioner in Para
3 of the Brief Facts in the Original Application
are related to the Forest Department and therefore,
need no reply from the answering Respondent -

Rajasthan State Polluti

ontrol Board.
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That, the averments made by the Petitioner in Para
4 of the Brief Facts in the Original Application
are related to the Forest Department and therefore,
need no reply from the answering Respondent -
Rajasthan State Pollution Control Board.

That, the averments made by the Petitioner in Para
5 of the Brief Facts in the Original Application
are related to the Forest Department and therefore,
need no reply from the answering Respondent -
Rajasthan State Pollution Control Board.

That, the averments made by the Petitioner in Para
6 of the Brief Facts in the Original Application
are related to the Revenue and Forest Department
and therefore, need no reply from the answering
Respondent - Rajasthan State Pollution Control
Board.

That, the averments made by the Petitioner in Para
7 of the Brief Facts in the Original Application
are related to the Forest Department and therefore,
need no reply from the answering Respondent -
Rajasthan State Pollution Control Board.

That, the averments made by the Petitioner in Para
8 of the Brief Facts in the Original Application
are related to the Forest Department and therefore,
need no reply from the answering Respondent -
Rajasthan State Pollution Control Board.

That, the averments made by the Petitioner in Para
9 of the Brief Facts in the Original Application
are denied by the answering Respondent and it is
submitted in this regard that the unit, M/s
Lohagarh Resort (P) Ltd., obtained a one-time
acknowledgment on 19.08.2014, which is treated as a

Consent to Operate-—from RSPCB under the provisions
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5

of the Water (Prevention and Control of Pollution)
Act, 1974, and the Air (Prevention and Control of
Pollution) Act, 1981, for operating a hotel with 20
rooms. The wunit submitted an application for
Consent to Establish (CTE) on 28.01.2024, which was
subsequently refused by RSPCB vide its letter dated
08.01.2025. Furthermore, the wunit applied for
Consent to Operate (CTO) on 24.12.2023, which was
refused by RSPCB vide its letter dated 28.05.2024.

That, the averments made by the Petitioner in Para
10 of the Brief Facts in the Original Application
are denied by the answering Respondent and it is
submitted that vide 1letter dated 29.08.2024,
Rajasthan State Pollution Control Board forwarded
the Representation of Nahargarh Van and Vanyjeev
Suraksha Seva Samiti to the DCF (Wild Life), Jaipur
which was received by the answering Respondent on
03.06.2024 for necessary action, as the matter is
related to the activities carried out on Reserved
Forest Land or Eco Sensitive Zone of Nahargarh Wild
Life Sanctuary. Copy of the letter dated 29.08.2024

is marked and annexed herewith as Annexure R/4.

That, 1in response to the -averments made Dby the
Petitioner in Para 11 of the Brief Facts in the
Original Application, it is submitted that the said
contentions have already been addressed 1in the
aforementioned Para.

That, the averments made by the Petitioner in Para
12 of the Brief Facts in the Original Application
are related with JVVNL and Forest Department and
therefore, need no reply from the answering

Respondent - Rajasthan State Pollution Control

Board. ATTESTET

2 0 JAN 2008,
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17. That, the averments made by the Petitioner in Para
13 of the Brief Facts in the Original Application
are related to the Jaipur Nagar Nigam, Tourism
Department and Forest Department and therefore,
need no reply from the answering Respondent -
Rajasthan State Pollution Control Board.

18. That an affidavit of the Officer In Charge in

support of the reply is filed alongwith.

PRAYER
In view of the foregoing facts and circumstances, it 1s
most respectfully prayed before the Hon’ble Tribunal
that the Reply of answering Respondent No. 11-
Rajasthan State Pollution Control Board be taken on
record and appropriate orders be passed, 1in the
interest of Jjustice and for the fair adjudication of
the mater. "
DATE: 20.01.2025 §g§£2§21/
PLACE: BHOPAL

ROHIT SHARMA
COUNSEL FOR RSPCB (R/11)
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH, BHOPAL (MP)

IN THE MATTER OF
ORIGINAL APPLICATION NO. 212/2024

RAJEDNRA TIWARI ..APPLICANT
//VERSUS//
UNION OF INDIA & ORS ..RESPONDENTS
AFFIDAVIT

I, Pooja W/o Ankit Dixit aged 34 vyears, Regional
Officer, Rajasthan State Pollution Control Board,
Jaipur (North), having office at Opposite Road No. 5,
VKIA, Sikar Road, Jaipur-302013, (Rajasthan), do hereby
solemnly affirm on oath as under:

1. That I am the Regional Officer for Rajasthan State
Pollution Control Board, Jaipur, Rajasthan and
fully conversant with the facts of the case and
hence competent to swear on this Affidavit.

2. That I am filing a Reply to the Original
Application on behalf of Rajasthan State Pollution
Control, the contents which are true and correct to
the best of my knowledge and belief and no material
fact has been concealed thereof.

3. That the instant Reply has been drafted by my

counsel on my instructions.
&%ﬁé}i//

DEPONENT

VERIFICATION

I, the above-named Deponent do hereby verify that the
contents of this Affidavit from para 1 to 3 are true
and correct to the best of my knowledge and belief and
no material fact has been concealed.

Signed and verified on this 20" Day of January, 2025 at
Jaipur (Rajasthan).

DEPONENT
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

RAJEDNRA TIWARI

CENTRAL ZONAL BENCH, BHOPAL (MP)

IN THE MATTER OF

ORIGINAL APPLICATION NO. 212/2024

/ /VERSUS//

UNION OF INDIA & ORS

..APPLICANT

..RESPONDENTS

LIST OF DOCUMENTS

T PAGE NO |
S.NO | PARTICULARS ANNEXURE PAGE NO
1. |Co of CTO0  dated| R/1 ]
Py 09 - 11
19.08.2014
2. |Copy of letter dated R/2
12-14
08.01.2025 refusing CTE
3. |Copy of Letter dated R/3
.05. i b
28.05.2024 issued y 15 - 16
RSPCB refusing to grant
CTO
4. |Copy of the letter dated R/4 17 N
29.08.2024
DATE: 20.01.2025 Qéggiz/
PLACE: BHOPAL

ROHIT SHARMA
COUNSEL FOR RSPCB (R/11)

2.0 JAN 2005
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m _ Regional Office (Jalpur)
_—— Rajasthan State Pollution Control Board \/‘P
W " Opp. Road No.5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263, website: http://www.rpcb.nic.in
N>, RPCB/ROJP/A.D./2.20) - DATE: 1981}y

ACKNOWLEDGEMENT OF APPLICATION FOR CONSENT UNDER THE WATER
(PREVENTION AND CONTROL OF POLLUTION) ACT, 1974 AND AIR
(PREVENTION AND CONTROL OF POLLUTION) ACT, 1981 ,FOR SMALL SCALE
TINY INDUSTRIES UNDER GREEN CATEGORY UPTO AN INVESTMENT OF Rs.
S.00 CRORES. - |

~From : ,
The Regional Officer,
Regional Office,
Rajasthan State Pollution Control Board,
Opp. Road No. 5, ¥KIA, Sikar Road, Jaipur.

To, : ' '
M/s.Lohagarh Resort (P) Ltd.,
VilIage:Kacherz;wala,Near-Kukas,
(N.H.-08), Amar Fort,
Jaipur,Rajasthan.

| hersby acknowledge the receipt, in this office, on 13/08/2014, of your application
dated: 12/08/2014 for consent to operate for “Hotel-20 Rooms only” under section 25 of the
Water (Prevention and Control of Pollution) Act, 1974 & under section 21 of the Air (Prevention
and Control of Pollution) Act, 1974. ,having capital cost of the project Rs. 183.32/- Lacs duly
filled in and accompanied by prescribéd fee Rs. 43,200/- and requisite documents. '

This acknowledgement of the consent application shall be treated as consent to operate of the
State Board under section 25 of the Water (Prevention and Control of Pollution) Act, 1974 & :
under section 21 of the Air (Prevention and Control of Pollution) Act, 1981 to operate your
industry at Vill-age:Kacherawala,Near-Kukas,(N.H.-OS), Amar Fort, Jaipur,Rajasthan and
there would be no need for the industry to obtain periodical renewal of consent, 1ill such time the
unit modifies / changes its process provided that:

1. The acknowledgement shall be subject to the compliance of the provisions of the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and the Environment (Protection) Act, 1986.

2. This acknowledgement will not be used as an evidence for ascertaining the land title and its
use. . ' ‘

The acknowledgement is from the poini of view of control of pollution, and does not
absolve the unit from making compliance of the other statutory obligations, prescribed

]i .
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~dom checks or call information from the -
as required.

the Hon’ble Court.
The State Board shall have the right to conduct rai T )
unit and make a formal consent order prescribing con itions etc., ' —
That this dckniowledgement is issued for “Hotel-20 Rooms only” 0"(;)’ T“d umitt]fhquu]isite
to obtain separate Consent to Establish/ Operate from the State Board a Zrlfg/\')v g
documents and fee applicable, if unit intends  t0 start/change/modity/inc
services/activities/process. . _ - o from
That unit shall not increase it’s Rooms/Beds capacity without taking prior permission

the State Board. _ F the
That acoustic enclosure and adequate stack height shall be provided at the D. G. Seto
capacity.63 K.V.A. - ' .

That you shall not install any sources of air pollution other than D. G. Set of 63 KVA
without prior permission of the Board. ' ' B

That the hotel shall ensure compliance of ambient air quality standard in respect of noise as
prescribed under Environment (Protection) Act & Rules made therein. o

That unit shall not dig any bore-well in its premises ‘without prior permission of the
competent authority and fresh water requirement shall be met out by tanker suppl.y only/-.
That unit shall not exceed its capital investment from Rs. 183.32/- Lacs/- including cost of
Land, Building, Plant & Machinery without prior permission from the State Board.

That the unit shall comply the Water Cess Act, 1977, if applicable. |
That domestic sewerage generated from the hotel activities, shall be treated through the
Sewerage Treatment Plant, of the capacity 35 K.L.D,, installed & maintained by your
Hotel/Resort. : | .

That the domestic sewage shall be treated before disposal so as to conform to the standards
prescribed by the Board as notified under the Environment(Protection)Act-1986 for
-disposal Into Inland Surface Water The main parameters for regular monitoring shall be :

Parameter Standard

Total Suspended Particles Not to exceed 100 mg/L

| PH Value

Between 5.5 10 9.0

Oil & Grease Not to exceed 10 mg/L

Biochemical Oxygen Demand (3 days at 27 C) Not to éxceed 30 mg/L

Chemical Oxygen Demand

Not to exceed 250 mg/L
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Water Act afid Air Act with respect to the discharge of waste water, solid waste and

emissions of gir pollutants arising from hosting lunch/ dinner on the occasion of marriage

parties, birthday parties and other similar functions if held in your hotel premises.

That water flow meters shall be provided at all suitable points to measure quantity of daily

water ‘consumption, waste water generation & quantity of the treated waste-water. Daily

record of the same shall be maintained and to be submitted to the Board.

17.  That the hotel shall maintain the Oil & Giease trap in good condition, so that oil & grease
coming with waste water from kitchen/laundry will retained in the trap. ‘

This acknowledgement is in accordance with the directions issued by Central Pollution Control
Board vide letter no. B-29014/1/90/PCI-1/17793 dated 21/10/1992.

it —
(B.S. Sharma)
Regional Officer

-
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Annexure-R/2

12
Regzwge Jaipur

—_— RAJASTHAN STATE POLLUTION CONTROL BOARD

—Daissthan Opp- Road No 5, VKIA, Sikar Road, Jaipur
w Phone: 0141-2332263
N
Registered
FileNo :  F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/1820-1821
OrderNo:  2024-2025/Jaipur/13557 Dated08/01/2025 Date: 08/01/2025
Unit Id : 131393

M/s LOHAGARH RESORTS (P) LTD

KHASRA NO. 187/1,188,189,191,194,195,196,204,176/673,190/652,190
KACHERA WALA KUKAS , KACHRAWALAKUKAS Tehsil:Amber
District:JAIPUR

Sub: Refusal of Consent to Establish application under provisions of Air (Prevention & Control
of Pollution) Act. 1981 and Water (Prevention & Control of Pollution) Act. 1974.
Ref: Your application No. 362932 dated 28/01/2024 for Consent to Establish

Sir,

Apropos above, it is to inform you that application for Consent to Establish for LOHAGARH
RESORTS s ituated a t K HASRA N O
187/1,188,189,191,194,195,196,204,176/673,190/652, KACHRAWALA KUKAS
Tehsil:Amber District:JAIPUR under reference is hereby refused under the provisions of
Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981 and Section 25/26 of Water
(Prevention & Control of Pollution) Act,1974 for the reasons that:

1 Whereas referred application dated 28.01.2024 was submitted online for seeking
consent to establish.

2 And whereas, a show cause notice was issued to the unit on date 04.03.2024 for the
reasons mentioned therein, after examining the aforesaid consent application.

Page 1 of 3

Signature valid

Digitally signed b@ijay Sharma
Date: 2025 6:26:17 IST
Reason: Sel ted

Location:
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Regzg’ﬂe Jaipur

——em RAJASTHAN STATE POLLUTION CONTROL BOARD

—Daissthan Opp- Road No 5, VKIA, Sikar Road, Jaipur
- . .
S Phone: 0141-2332263

N

Registered
FileNo :  F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/1820-1821
OrderNo:  2024-2025/Jaipur/13557 Dated08/01/2025 Date: 08/01/2025
Unit Id : 131393

3 And whereas, unit has failed to submit any satisfactory reply of show cause notice
dated 04.03.2024 within stipulated time. And following deficiencies are still
observed:

i. Distance certificate issued from competent authority for project from Nahargarh
wild life sanctuary and it's Eco Sensitive Zone has not been submitted.

ii. Unit was inspected on 24/04/2017and it was found operational with 25
rooms(50 beds), whereas unit has submitted consent application mentioning date
of commissioning as 15/12/2023, therefore requires clarification along with actual
date of commissioning with documentary evidence.

iii. Unit has submitted feasibility report stating that total water consumption is 22
KLD & domestic waste water generation is 8KLD, whereas wunit has submitted
proposal of STP of capacity 100KLD for treatment of domestic waste water
generated, which requires clarification. Also, details of pollution control measures
adopted with sources of Air Pollution has not been submitted

4 And whereas, an incomplete application cannot be kept pending for indefinite time
by the State Board.

5 Therefore, in view of the above observations, aforesaid application of the wunit is
hereby refused by the State Board.

It may be noted that the industry’s fresh application for grant of Consent to Establish, submitted
soon after the refusal, shall not be treated as complete application unless it is supported with
evidence-based proof for addressal of the issues/ reasons for the refusal of earlier consent
application, and thus may again be refused without any further notice.

It is further to inform you that after refusal of Consent to Establish, you can not legally Establish
the plant.

Yours sincerely,

Regional Officer

Copy To:-
1 Master File.
Page 2 of 3

Signature valid

Digitally signed b@ijay Sharma
Date: 2025 6:26:17 IST
Reason: Sel ted

Location:
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Regz%Te Jaipur

RAJASTHAN STATE POLLUTION CONTROL BOARD

—Falazthan

Opp- Road No 5, VKIA, Sikar Road, Jaipur
W Phone: 0141-2332263
N
Registered
File No F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/1820-1821
OrderNo:  2024-2025/Jaipur/13557 Dated08/01/2025 Date:
Unit Id : 131393
Page 3 of 3

Signature valid

Digitally signed b@ijay Sharma
Date: 2025 6:26:17 IST
Reason: Sel ted

Location:

08/01/2025

Regional Officer
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Annexure-R/3

Regzl%2e Jaipur

——em RAJASTHAN STATE POLLUTION CONTROL BOARD

—Daissthan Opp- Road No 5, VKIA, Sikar Road, Jaipur
- . .
S Phone: 0141-2332263

N

Registered

FileNo :  F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/467-468

OrderNo:  2024-2025/Jaipur/13063 Dated28/05/2024 Date: 28/05/2024

Unit Id : 131393

M/s LOHAGARH RESORTS (P) LTD

KHASRA NO. 187/1,188,189,191,194,195,196,204,176/673,190/652,190
KACHERA WALA KUKAS , KACHRAWALAKUKAS Tehsil:Amber
District:JAIPUR

Sub: Refusal of Consent to Operate application under provisions of Air (Prevention & Control
of Pollution) Act. 1981 and Water (Prevention & Control of Pollution) Act. 1974.
Ref: Your application No. 359749 dated 24/12/2023 for Consent to Operate

Sir,

Apropos above, it is to inform you that application for Consent to Operate for LOHAGARH
RESORTS s ituated at KHASRA N O
187/1,188,189,191,194,195,196,204,176/673,190/652,190 KACHERA WALA
KUKASKACHRAWALA KUKAS Tehsil:Amber

District:JAIPUR under reference is hereby refused under the provisions of Section 21(4) of Air

(Prevention & Control of Pollution) Act,1981and Section 25/26 of Water (Prevention &
Control of Pollution) Act,1974 for the reasons that:

1 And whereas referred application dated 24.12.2023was submitted online for
seeking consent to operate.

2 And whereas, a show cause notice was issued to the unit on 04.03.2024 for the
reasons mentioned therein, after examining the aforesaid consent application.

3 And whereas, unit has submitted reply of show cause notice dated 04.03.2024 and
after examination of reply, it was found inadequate and a final show cause notice
was issued to the unit on 17.05.2024 for the reasons mentioned therein.

4 And whereas, unit has failed to submit any satisfactory reply to the final show cause
notice dated 17.05.2024 within stipulated time. And, following deficiencies are still
observed:

1. Required fee for CTO is Rs. 307800 /-, whereas unit has deposited Rs. 171000 /-
only. Therefore, fee inadequate.

2. Distance certificate issued from competent authority for project from Eco
sensitive zones of Nahargarh wild life sanctuary has not been submitted.

3. Unit has not submitted STP work completion report.

Page 1 of 2

Signature valid

Digitally signed b@ijay Sharma
Date: 2024 0:13:02 IST
Reason: Sel ted

Location:
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Re925§6e Jaipur

——em RAJASTHAN STATE POLLUTION CONTROL BOARD
—Daissthan Opp- Road No 5, VKIA, Sikar Road, Jaipur
- . .
S Phone: 0141-2332263

N

Registered

FileNo :  F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/467-468

OrderNo:  2024-2025/Jaipur/13063 Dated28/05/2024 Date: 28/05/2024

Unit Id : 131393

5

And whereas, an incomplete application cannot be kept pending for indefinite time
by the State Board.

6 Therefore, in view of the above observations, aforesaid application of the wunit is
hereby refused by the State Board.

It may be noted that the industry’s fresh application for grant of Consent to Operate, submitted
soon after the refusal, shall not be treated as complete application unless it is supported with
evidence-based proof for addressal of the issues/ reasons for the refusal of earlier consent
application, and thus may again be refused without any further notice.

It is further to inform you that after refusal of Consent to Operate, you can not legally operate
your plant.

Yours sincerely,
Regional Officer
Copy To:-
1 Master File.
Regional Officer
Page 2 of 2

Signature valid

Digitally signed b@ijay Sharma
Date: 2024 0:13:02 IST
Reason: Sel ted

Location:
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Annexure-R/4

T Rugion.%sfﬂ.@ Jaipur (North)

Rajasthan State Pollution Control Board
Opp. Road No 3, VKIA, Sikar Road, Jaipur

N .
&;i\';%?%'gw’ L-mail : rorpcb.jaipur@gmml.com
S Phone: 0141-2850100
! og 08-202
ERICERUMARR i%.qal..'amgv-s‘.uu-n-‘q‘.w&lg -&19 feier: 29
ST

oY 39 a4 iadeF (TRT2)
TG TG
Y, TSR |

AT 34 a4 dizeh (AN,

fafgur saye

SR, S |

foar., e 3UEH T ST 3 ST ST ST ATl e UTH P <& Sr@ferTaTE, aEET AT ﬁﬁ'ﬂ
U F qd GHIT T (:4,27 ﬁ%wﬁwﬁﬁéﬁmﬁwr%mmm%mﬁ@w AT
9,!3.68.1?)0Sﬁ&ﬁmzﬁ'ﬁiﬁ@ﬁ?ﬁgﬁmWG%@W*@WWWTGWT@W\H
Hmmé;qam'ﬁﬁmﬁmawﬁwﬁwﬁfQ?Fwamaﬁtﬁaﬁwawmﬁﬁm'r.*g:
a1y we fafty foreg e i, < e, Fafegat T -afed R ST 9T |

Gl | TG A U =T e ud e |fHf i o FHis 196-205 femia 03/06.2024.

~

ngled,

wﬁﬁﬁmﬁﬂﬁﬁaﬁhﬂ%_mﬁﬁﬁm%%maﬁuﬁwgrmuﬁﬁmqﬁﬁf%wﬁm
C306/2024 ZRT 7 ST TR T B T e 3 e apier S fore S & qd G R
6.4.27 <) fip o eferee TS i AT a8 AT $e QU ¥ I GHU A9 9.10.68,190 S fop & fAst
@ﬁanﬁ%}amawmm%ﬁawﬁmgmmmmwﬁaﬁmﬁﬁma:rﬁwraﬁaqqﬁf@
T ATeeS TITS FER 3 e TR 1 HeTer R S IR |

T S AT st ard § aiftfe ety afafafel & defa 2, ST fF 79 favym

. SR H ST 2 UE 39 W A hrdTe) o fervTT 3 TR @ @7ufdra @

. Tyt ¥ g g R @ afd dae o dE 8 fer 3w e W gqfad FEdarE sxd g3
st ud 36 shrafe =) iy yfam sl &1 28

g,

Lurn

(fasrg gty
gt atfurenrt

a¢

B

C} Scanned with OKEN Scanner


17


- 18
35

VAKALATNAMA
Eg/Fom the Hevble Malisal Gyeew Tmbuuat,

Centyal  Zone, Bwepal (MP)
! CaseNo_le'___}_L.ﬁ’_L{

ROq'Cher Tioaqou APPELLANT/APPLICANTCOMPLAINANT
//VERSUS//

—Qn"m J‘ Ihm 4 oA . RESPONDENT/NON-APPLICANT

I/We _________the Petitioner/Appellant or Respondent/ Non-Applicant named above to

appear, act and plead in aforesaid case/proceedings, which shall include applications for restoration,
setting aside or ex parte orders, corrections, modifications, review and recall of orders passed in
these proceedings, in this Court or in any other Court in which the same may be
tried/heard/proceeded with and also in the Appellate, Revisional or Executing Court in respect of
proceedings arising from this case/proce3edings as per agreed terms and conditions and authorize
him/them to sign and file pleadings, appeals, cross objections, petitions, applications, affidavits, or
other documents as may be deemed necessary or proper for the prosecution/defence of the said
case in all its stages and also agree to ratify and confirm acts done by him/them as if done by me/us

In witness whereof I/we do hereunto set my/our hand to these presents, the contents of which have
been duly understood by me/us, this day of 2023

Particulars (in block letters) of each Party
Executing Vakalatnama

Sr. | Name & Father's/ Registered Telephone Status in Full Signature/
No. | Husband's Name Address Number (if the Case Thumb
any) Impression

1. PO'UA’Q- Re ‘smal OHe ,

Wlo PmILN’ :DIKI}_ Rspc B, Toi -
MaY+h, opposite
Road No.- S, vikih,
Sikas Read,

'Ja;pm-gompg

PARTICULARS OF ADVOCATE ACCEPTING VAKALATNAMA

Olc

0>

"~7073581\777

Sr. Name and Registered Contact No. E-mail (if any) Signatur
No. Enroliment Address e
ROHIT SHARMA
ADVOCATE
(MP/1838/2013)

OFFICE ADDRESS :: E-5/43B,
ARERA COLONY, BHOPAL (MP)462016
CONTACT NO. +91-8435256569

(} Scanned with OKEN Scanner


18


	354ef54addee2f03553a1c2b1352fb1fc1d82623e139dbb8a99d2f5af5101ab8.pdf
	354ef54addee2f03553a1c2b1352fb1fc1d82623e139dbb8a99d2f5af5101ab8.pdf
	354ef54addee2f03553a1c2b1352fb1fc1d82623e139dbb8a99d2f5af5101ab8.pdf

